FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

PRITDIP IMPEX (INDIA) PRIVATE LIMITED OPERATING IN TRADING
INDUSTRIAL RAW MATERIALS AT A/11 MAYUR APARTMENTS DADA BHAI
CROSS ROAD NO 3, VILE PARLE (WEST), MUMBAI:-400056, MAHARASHTRA

INDIA

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. |Name of the corporate debtor along with

PAN/ CIN/ LLP No.

PRITDIP IMPEX (INDIA) PRIVATE
LIMITED- US1420MH2004PTC149345

Address of the registered office

A/11 MAYUR APARTMENTS DADA BHAI
CROSS ROAD NO 3, VILE PARLE (WEST),
MUMBALI:-400056, MAHARASHTRA
INDIA

URL of website

N/A

Details of place where majority of fixed assets
are located

A/11 MAYUR APARTMENTS DADA BHAI
CROSS ROAD NO 3, VILE PARLE (WEST),
MUMBALI:-400056, MAHARASHTRA

Installed capacity of main products/ services

N/A

. | Quantity and value of main products/ services

sold in last financial year

NIL

Numberwsf employees/ workmen

NIL

Further details including last available
financial statements (with schedules) of two
years, lists of creditors, relevant dates for
subsequent events of the process are available
at:

cirp.piipl@gmail.com

Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

cirp.piipl@gmail.com

10.

Last date for receipt of expression of interest

07.04.2024(15 days from invitation of
Expression of Interest)

11.

Date of issue of provisional list of prospective
resolution applicants

On or before 09.04.2024

12.

Last date for submission of objections to
provisional list

14.05.2024

13

Process email id to submit EOI

cirp.piipl@gmail.com

RAJESH RAMESH KAMATH

IBBI/IPA-001/1P-P-01606/2019 -2020/12481

Resolution Professional

PRITDIP IMPEX (INDIA) PRIVATE LIMITED
undergoing Corporate Insolvency Resolution Process

AV Sy




Date:- 22/03/2024
Place:- Mumbai

Registered Add:- 301 A WING GREEN GAGAN NEAR
LOKHANDWALA.AKURLI ROAD KANDIVALI EAST ,
Mumbai Suburban, Maharashtra, 400101
Correspondence Add:- SHOP 76. WHISPERING
PALMS SHOPPING CENTER, LOKHANDWALA,
AKURLI ROAD, KANDIVALI EAST. MUMBALI-
400101
Email:-

iprrkamath@gmail.com; cirp.piipl@gmail.com

RA- Ko
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1CAl revises CA exam
dates in view of elections

e Dainl: The CA lnstituze, has
brought in changes to its
earlier announced exam dates
5025 10 ensare they donY clash

May 3,5 & 9 (Group [} and May
1115200 17. commmss

Launch of Agnikul
mission postpaned

Chennak The launch of AgniKul
an Friday morming has been
postponed due to techaical
Issues. The Chennai-based
Agnikul Cosmos was to test-hre
an Agnibaan rocket with
30-printed engine, aiming for
suborbital flight trajectory
control on Friday morming,
“Holding our lunch out of an
abundance of caution based on
cartain minor obssrvations
from the full countdown
rehearsals last night ~ corweue

SC stays Centre’s notification
establishing ‘Fact Checking Unit’

THE WAIT. ‘Rollout has to wait till judge of Bombay HC takes a call on validity of intermediary guideline clauses’

—

Krishnadas Rajagopal

New Dol

The Supreme Count on
Thursday A govern-
ment of March 20

Chiel Justice of India DY
Chandrachud on  petitions
filed by the Editors Guild of
India and stand-up comedian
Kunal

of | of the Rule 3(1)
(®)(¥) of the

Ethics Code) Rules, 2021

STIFF CHALLENGE. Ncrd«-upundbjnhr"-ml

It is under this provision
that the March 20 notification
was issued.

NOTIFICATION

The case had gone tothe third

w of the High Court fol-
n;uplhwrdlahyl

mmﬂumnwum
by the Centre after the third

‘The apexcourt did not com-

Bench headed by Chief justice DY Char
by the Editors Guitd of lndia and comedian Kunal Ko

effect on free speech”™ he

Khambats said the Centre
lm'ugwlh"Ummm
the “business” of the Centre
was fike “Ceasar judging
Cacsar”,

ment on the merits

of Rule 3(1)(b)(v), mﬂr
impact of the provision on the
fundamentsl rights 0 free

specch and expression would
e analysed bythe High Court.
i for  ¥amma,

scnior advocate Darius Khamy-
lbata said the establishment of
the FCU would result in
nterme-

Ey}ﬂmﬂmml’u

consequences”.
“Thiswill set a deep chilling

Bench that the Centre had as
sured the High Court on April
27 last year that it would not

ensure that only the Centre
would have monopoly over

thetruth.
“There will be a singulari

oftruth," he said. il
Mehta referred to several in-
stances in the past when fake
news had proliferated on so-
cial media, causing harm and
evenviolence.

government”.
*By threatening intermed
aries with the loss of their stat

implement Rule 3 ull @ final  wtory safc harbour:
decision was taken by the fail to take down content that
court. He pointed to the tim- Central  government's
ing of the issance of the rcuumlhnf-h.hhm
March 20 notification barely  misleading, the Rule coerces
% before the Lok Sabha  intermediaries to oxocutea re-
were due to start. gime of self-interested censor-
Advocate Shadan Farasat, ninp;i'nnlh'nr.-:mm:umuﬁy
for the Editors Guild, said the tnihcbullnﬂsnfmccm
of the FCU g the  petition
run by the government would  argued.

SC dismisses pleas to stay appointment of two new ECs

Th: applications filed by
NGO Association for Demo-
;:lu: Reforms and others

Office) Act, 2023

7 of the Act had

the apex

court t by replacing

the Justice of India on

the high-kevel  selection

committec with a Union

Minister of the Centre's
choice.

FRESH APPOINTMENTS

The applicants had asked
for fresh sppointments to
the posts of the two Elec-
tion Commissioners on the
tasis of the Supreme Court

u%mu

- e cannot stay the le-
islation... There will be 2
of chaos,” a Bench of

Justices  Sanjeev  Khanna

and Dipankar Datta mid,

—
‘Sukhbir Singh Sandhu

pointing 1o the Lok Sabha
clections already waiting at

election
cannot be left in the hands

Gyanesh Kumar

of the Central iment.
“This is nst free and

fair  elections - Bhushan

rgued.

But Justice Khanna said
there was no  allegations
against Sandhu or Kumar.

“For 70 years, from 1950
to 2023, the appointments
were made by the govern-

news-bl -1

Kejriwal arrested in
Delhi excise policy case

HIGH DRANIA, AAP pporters Sage A protest outiide the
residence af Dethi Chief Minister Anand Kejriwal in New Dalhi =

—
Our Bureau

Hiew Deini

Delhi CM Arvind Kejrival
arrested

forcement Directorate (ED)
after the Supreme Court re
fused to grant him reliel
against the agency’s cocreive
action againgt him in the
Delhi cxcise policy money
lsundering case.
Ateam of ED landed at the
CM residence in the eveni

when an’wﬂ lost first
battle protectio

theywercillegal and meant to
arrest him to stop the AAP

ment and we had people Justice Datta addressed So- | leader from clectioncering in
like TN Seshan.” Justice licitor General Tushar Me- Mmsﬂ*&m
Khanna sai ta, appearing for the Against leader
o 'l!'.cl;\:m " moved Supreme Court late in
SELECTION COMMITTEE the evening sockingan urgent
However, the Bench was Amnmlmnncm hearing against the Delhi
critical about the manner in - The government said the High Count’s double bench
which the details of candid-  profiles of all the cligible | ™ to give him relief in
ates were given to Adhir  persons were shared with . “We have heard
Ran; Chowdhury, the Mr. Chowdhury on March | boths and we are not in-
n(lh-ﬁngirhrgm 13. The government said diud-tdmmxwuwt
party in the O the delib of the The o
3 member of the high-level  high-level committee were | 18 at liberty to file reply.” 2
sclection committee, of a collaborative nature. "'si\c-mﬁbﬂthnflmtlm
mercly hours before the Se-  The discussions took place | Suresh Kumar Kait and
lection Committce was to  in the actual mecting itsclf. | Manoj Jain said while posting

meet.

“You could have been
transparent. Just two hours
to read 200 bio profiles?
You should have been fair.
Justice must not only be
done, but scen 1o be done,”

SC raps TN Governor for defying order on conviction of Minister

Krishnadas Rajagopal
N Dethe

Chief Justice of India DY

on
slammed Tamil Nadu Gov-
ernor RN Ravi for ng
the Supreme Court of In-
di-"bhrcﬁ:hgwmiwn
DMK K Ponmudy as
Minister despite an apex
court order suspending his
conviction in a dispropor-
tionate asscts case.
Governor Ravi has re-
fused to administer cath to
Ponmudy as | Educa-
tion Minister, saying It is
minn “consti
marality”.

THREEJUDGE BENCH
has

the fact that he had indeed
been convicted of moral

tude.
“We are scriously con-

cerned about the conduct
of the Governor in this
me.\wdidnn:mmwm

mu
India.. When a two-judge
Bench of the Supreme
Court the convic-
tion of Ponmudy, the Gov-
ernor had no business to
tell us that the

arder did not wipe out the
conviction or made it non-

Tamil Nadu Gavernor RN Ravi

act In accordance with law.

“If we don't hear from
wu (Governor) in a posit-
ive manner tomorTow, W

will pass an order.
d:mdud ::‘dmmmdﬂ
we want to

Wmmﬂmﬂw!?w

We will give you
overnight,” Chief Justice
andiidod iade the
stand of the court clear o
Venl i

ed why the State of
Tamil Nadu had ap-

the S

Court to defend a man con-
victed of moral turpitude.

not follow the Constitu-
tion, whar does the State do
mcptm:m:u-mnnim—
tional court,” the CJl
reacted.

FOLLOW THE COURSE
The Chief Justice asked
whether

ly

illegal conduct by painting

fingers at how the State has

come to the Supreme
'

Chief Justice
Chandrachud said if the Su-
preme Court has stayed

With developers on buying spree, land
deals across India to hit 3,000 acres in FY24

nuklldﬂ—
Mumba

Land deals in Indiaare set to
touch 3,000 acres in FY24,up
s’;::-::mfmmhnyuru
real estate developers look
lu:cpduilwﬂmmnnmn
poing.

Land deals for 2,258 acres
was done in the first nine
months ufFYRl.‘;:mdlng

crore, and & 6.5-acre land

parcel in Noida for T506
crore. It will develop a 62
acre township in Bengaluru
in joint venture. Mahindra
Lifespace recently acquired a
94-acre land parcel in

deals were transacted in the
two major metro cities, while
the two realty hotspots Hy-
derabad and Bengaluru were
close behind.

M|Mmu;or:¥ullhc

TRANSFORMATION

The shift wwmm land ac-
quisitions in the
middle of 2022 and has con-
tinued since, said Rathi. Dur-
ing 2019 1o m: and in the

todsta property  Oswal Alternates. He added ar&y months of 2022, de-

nsultant Anarock. Anec- it i | ered joint devel-
dotal evidence and exchange :?bmmdﬂ:unihbﬂny tprqemuthcypul
filings by listed developers land parcels from corpor-  sued an asser light model.
tracked by line indic-  ates, g and other There were  plenty  of
ate that the momentum in ers, as well as de-  landowners who wanted 1o
land uisition has kept dally in the  monetise their real estate as-
pace and, another 600-700  Delhi National Capital Re-  sets and smaller developers
acres could be added in the  gion and the Mumbai Mctro-  with projects that were stuck

current quarter. politan Region. In the due to lack of funds.

For instance, Godrej Prop- two years, transactions Some joint development
crties 3,000 projects were successful, but
tion spree in the March  been completed in Gurgaon  many raninto problems over
quarter, buying over 15acres  alone. governance issues, revenue
in Hyderabad for over T400 The data from Anarock  split and title deeds, forcing

Saw & aF

the larger developers to pull
out. “What we are secing is
developers coming back with
the intent to undertake com-
plete buyouts or buy out
their erstwhile development

partners,” Rathi said.
In 2023 a record 5.3 lakh
units were sold, while new
was at 4.5 lakh units.

mand-supply gap has con-
tributed to the pricing up-
tick.

LAND AVAILABILITY
There is more kand available
mow. Corporates arc sclling
non-core land assets to mon-
etisc them. For instance, last
year, Nusli Wadis-owned
Bombay Dyving sold a 22-
acre land parcel in the centre
of Mumbai for ©5,200 crore
to.an arm of Sumitomo Re-
alry.

Ponmudy’s conviction, the
“law has to follow the
course”

“We don’t know who had
advised the Governor, but
the advice was not in ac-
cordance with the law,” the
Chief Justice told the Ar-
tomey General.

Chief Minister MK Stalin
thad on March 13 written to
the Governor communicat-
ing the Stmte Cabinet de-
cision to have

back as Minister, saying he
was the best man suitable

for the job.
mgmmmm

on March 17, refusing 1o
play ball on the ground of
constitutional morality.
“Does  the  Governor
mean the Supreme Court
also acted against constitu-
tional morality by suspend-
.1“ is conviction?" senior
e AM Singhvi, for
Tamil Nadu, gquestioned
the Governor's conduct.

The government said the
2023 law has introduced a
far more democratic, collab-
orstive and inclusive ap-
pointment  process  than
what had existed for the
past 73 years.

Kejriwal's application chal-
lenging summons issued by

the ED for hearing on Friday.

THE PROBE
for the ED, Addi-
tional Solicitor General § V

Raju, however, said “It is
over. The time is over.
Heis notartending”. Kejriwal
had moved petition, stating
thnlanm’l[mgmpnme
but the court should
direct the ED not to arrest
him since summons were il-
legal
The apex court 1oo did not
intervene against the Dethi
Highcoun order.
After arresting Kejriwal, he
was taken to the ED office by
the sleuths for further ques-

before

the Special PMLA court here
onF

Mﬂtnﬂndsuhndmg

|he Dcltﬁ CM was also in-
creased 10 ensure that the
situation did not turn for the

worse.
Protestors were taken into
«custody by the police asa pre-
ventive measure.
Another Minister Atishi hit
out at the central govern
ment and stated, "It is chr
that the ED and their mas-
ters, the BIP, do not respect
the courts. Had this been the

Arvind Kejriwal today itself...
This is a political conspiracy
and they are here 10 arrest
Arvind Kej ]

Digital marketplace ACV enters
India with Chennai tech centre

_— will work wehicle The market
T Raja Sl -ﬂmwpm‘lm-n:auw place is accessible across multiple
g plars tn foray into the commercial  platforms, indud.y, mobile apps.
gment. web, and directly through Applica-
ACY Auctions, the $481-million, on Programme Inferfae it
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